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1712-7 	Mr.A,.med learned counsel appearing 
J. 
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behalf of theMr 	IAJP  Sr.C.G.S.C. 

submita that Mr.Ali is very sick and he is 

••• 

5 . 	 •--• 	 -,• 	 unable toattend this Tribunal. The counsel 
AJ j appearing on behalf of the applicant has 

lttf. 	a 

	

tk cA 	 noobjection. 

	

'-tA\t1,4i 	•&e& 	 Case is adjourned till 21-9. 71 
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2-1-98 	 Let this case be listed on 

-6-1-98 for orders. 
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membier 
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vicziuir 
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6.1.98 	 Two weeks fur1her time allowed 

• 	 .. 	..• 	- 	 to receive instructions on the prayer 

of Mr S. Au, learned Sr. C.G.S.C. 

• List it on'23.1.98. 
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C.?. 17/97 	 (. 

23-1-98 	There is no representation on 

behalf of the parties. 2 weeks time 

is allowed for receiving instructions. 

Itnt am No further time will be gzante. 

List on 10-2-98 for ,rers. 

Mem èr 	 Vice-hajrrnan 

I,.. 

z2. 

C.t/O 

* 

im 

10.2.98 	Mr S.Al±, learned courise.l appearing 
• 	on behalf of the alleged coritemner informs 

• 	this Tribunal that pursuant to the order 

passed by this Tribunal the petitioner was 
asked tr 	 n -- 	A. VW • 
fore, according to him the petitiôr,should 
be closed. Ms .D.Goswami, learned counsel 
appearing on behalf of the contempt 

petitioner also seen the letter written 

to the learned counsel Mr Au ar' submits 
that in view of e  tha,t .' I the contempt 
petition may be closed. 

Acäodlhgly the contempt petition is 
''c'losed. 

Member 	 Vide-9- airman 
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